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Reply to the show cause notice by way of affidavit of Er. Gurindar 

Singh Majithia, Member Secretary, Punjab Pollution Control Board, Nabha Road, 

Patiala (respondent no. 3) in compliance to order dated 02.05.2025 s
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1, the above-named deponent, do hereby solemnly affirm and state 

as under: 

RESPECTFULLY SHOWETH 

1)  That Original Application 668 of 2023 was registered by this Hon'ble 

National Green Tribunal in exercise of suo moto powers considering the 

letter petition of the applicant wherein grievances were raised to the 

effect that Municipal Council, Jagroan was dumping solid waste in a pond 

. S,
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2) 

and also littering garbage In Maa Bhadar Kall Temple. The Original 
Application was disposed of by the Hon'ble Tribunal vide order dated 

19.09.2024, the relevant part of which Is reproduced below: 

"25. In the circumstances, we direct respondent 2 to take 
all steps for compliance of SWM Rules, 2016 with regard to 
restoration of pond land Including Its cleaning, processing 

and disposal of legacy waste and dumping of fresh solid 
Wwaste in accordance with SWM Rules, 2016 by 31.12.2024 

and submit a compliance report with Registrar General by 

15.01.2025. 

26. We also direct PSPCB to verify compliance of SWM 

Rules, 2016 on the part of respondent 2, in the light of 
directions given hereln above and submit its report by 

30.01.2025. 

27. If any further order is required, Registrar General may 

place the matter before Bench concerned.” 

That the applicant thereafter has filed Execution Application No. 29 of 

2025 in OA No. 668 of 2023 before this Hon'ble Tribunal. Considering the 

fact that compliance reports have not been filed by Respondent No. 2 

Municipal Council, Jagraon and Respondent No. 3, Member Secretary, 

Punjab Pollution Control Board, this Hon'ble Tribunal was pleased to pass 

an order dated 02.05.2025 in the above-mentioned case thereby issuing 

show cause notices to respondent no. 2 and 3 and also issuing directions 

to file compliance reports giving details regarding action taken for 

compliance with the order passed by this Tribunal. In this regard, paras 

no. 6, 7 and 8 of the order dated 02.05.2025 passed in Execution 

Application No. 29 of 2025 are reproduced herein below for kind perusal 

and reference. 

"6. Show cause notices be Issued to Respondents No. 2 
and 3 to show cause as to why they be not ordered to 
be prosecuted for commission of offence punishable
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under Section 26 of the National Green Tribunal Act, 

2010 and be not ordered to be arrested and detained in 

civil prison till due compliance of order passed by this 
Tribunal, 

7. Respondents no. 2 and 3 are also directed to file 

compliance reports giving details regarding action taken 

for compliance with the order passed by this Tribunal. 

8. Compliance reports and replies to the show cause 
notices be filed by respondents no. 2 and 3 within two 

months.” 

That compliance report of order dated 19.09.2024 passed in OA No. 668 
of 2023 is being filed separately by the Environmental Engineer, Punjab 
Pollution Control Board, Regional Office-I11, Ludhiana. The present reply 
is being filed by the deponent to the show cause notice issued vide order 
dated 02.05.2025 passed in Execution Application no. 29 of 2025 filed in 
OA No. 668 of 2023. The reply to the show cause notice may kindly be 
read in the following paragraphs. 

That immediately after the receipt of order dated 02.05.2025 passed by 
this Hon'ble Tribunal in Execution Application no. 29 of 2025 filed in OA 
No. 668 of 2023, I have enquired the matter from the concerned 
Environmental Engineer of Regional Office-III at Ludhiana. Sh. Gurmeet 
Singh, Environmental Engineer, Punjab Pollution Control Board, Regional 
Office-III, Ludhiana apprised that he has already filed report vide letter 
no. PPCB/RO-III/N0.1997 dated 19.05.2025 before the Hon'ble National 
Green Tribunal on behalf of Punjab Pollution Control Board in Original 
Application No. 668 of 2023 titled as Prasher Dev Sharma Vv/s State of 
Punjab and Others in compliance of order dated 19.09.2024, after 
obtaining the approval of the competent authority of the Board. A copy of 
compliance report submitted before thig Hon'ble Tribunal vide letter no. 
1997 dated 19.05.2025 by Environmental Engineer, Regional Office-III, 
Ludhiana Is enclosed as Annexure-R3/A.
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%) That the deponent has been informed that the Environmental Engineer, 

Regional Office-111 of the Board at Ludhiana has written letter no. 

PPCB/RO-II1/No. 2907 dated 31.12.2024 and letter no. PPCB/RO-ITI/No. 
1928 dated 02.05.2025 to Executive Office, Municipal Council Jagraon for 

making compliance of the order dated 19.09.2024 passed by this Hon'ble 
Tribunal in OA no. 668 of 2023. A copy of letter no. 2907 dated 
31.12.2024 is enclosed as Annexure R3/B and copy of letter no. 1928 
dated 02.05.2025 js enclosed as Annexure R3/C. The Environmental 

Engineer, Regional Office-III of the Board at Ludhiana has immediately 
filed the compliance report vide letter no, 1997 dated 19.05.2025 before 
this Hon'ble Tribunal when the same was made available by Municipal 
Council, Jagraon, 

6)  That even though the compliance report in compliance to order dated 
19.09.2024 has been filed by the concerned officer vide letter no. 1997 
dated 19.05.2025 before this Hon‘ble Tribunal, on the recommendation of 

the Board authorities, the services of Er. Gurmeet Singh, Environmental 

Engineer, Punjab Pollution Control Board, Regional Office-III, Ludhiana 

have been placed under suspension by the Secretary to Government of 

Punjab, Department of Science, Technology and Environment due to 

dereliction of official duty. The suspension order dated 18.06.2025 issued 

by the Government of Punjab, Department of Science, Technology and 

Environment vide memo endst no. STE-STE B03/81/2025-STE4/513 is 

enclosed as Annexure R3/D. 

7) That even after the filing of the compliance report before this Hon'ble 

Tribunal on 19.05.2025 by the Environmental Engineer, Regional Office- 

11, Ludhiana, the deponent Member Secretary of the Board has got the 

area again visited by the officers of the Board to file further compliance 

report before this Hon'ble Tribunal. 

8)  That the site was visited by the officer of the Board on 18.06.2025 and it 

was reported that some quantity of plastic waste was found dumped at 

the site. Legacy waste removed from the pond site was found dumped by
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/ the Municipal Counci, Jagraon in the old dump site, which is adjoining to 
the pond site, However, no work with regard to remediation of the Solid 

Waste was found to be started by the Municipal Council, Jagraon. 
Accordingly, notice to issue directions under Section 5 of the Environment 
(Protection) Act, 1986 was Issued by the Board to the Executive Officer, 
Municipal Council, Jagraon vide letter no. PPCB/SEE/Z0-2/LDH/2025/3988 
dated 19.06.2025 with an opportunity of hearing before the Chairperson 
of the Board on 26.06.2025. A copy of the notice issued vide letter no. 
3988 dated 19.06.2025 is enclosed as Annexure R3/E. 

That in reference to the notice dated 19.06.2025 issued by the Board, Sh. 
ukhdev Singh Randhawa, Executive Officer, Municipal Council, Jagraon 

ppeared before the Chairperson of the Board on 26.06.2025 and given a 
written reply which was taken on record. The Executive Officer stated 

that to ensure adequate collection, segregation and processing of the 

solid waste of the Jagraon city a tender of Rs. 370.21 lakh has been 

floated by the MC. He further informed that MC has already remediated 

the legacy waste of quantity 20000MT of the city. Only the remediation 

work of legacy waste removed from the pond is pending as the waste is 

wet in nature and will be processed when dried. He assured to deposit 

the environmental compensation as imposed by the Board on the MC 

after getting the funds approved from the Government. He assured to 

comply with the orders of Hon'ble NGT and directions issued by the 

Punjab Pollution Control Board issued from time to time. 

The officer of the Board apprised the chair that environmental 

compensation amounting to Rs. 88 lakh has already been imposed on the 

Municipal Council, Jagraon for violation of the provisions of the SWM 

Rules, 2016 (in compliance to orders dated 10.01.2020 of the Hon'ble 

NGT passed in O.A. no. 606 of 2018) for the period of violation from 

01.04.2021 to 31.12.2024 out of which EC of Rs. 9 Lakh has been 

deposited by the MC. However, the MC Jagraon is yet to deposit the 

balance EC of Rs. 79 lakhs. 

o,

183



10) That after hearing the Executive Officer, Municipal Coundi, Jagraon, 
officers of the Board and considering the material facts of the case, the 

Chairperson of the Board decided as under: 

Il The Municipal Council, Jagraon shall deposit the entire 

amount of Environmental Compensation as imposed by 

the Board from time to time, without any further delay. 

ii. Environmental Compensation be imposed on the Municipal 
Council, Jagraon for continued violation. The 

Environmental Engineer, Regional Office-III, Ludhiana 

shall calculate the environmental compensation for 

violation of the period from 01.01.2025 to 26.06.2025 and 

submit report. 

iii. ~ The Municipal Council, Jagraon shall immediately start the 

remediation process of the waste excavated from the 

pond and submit progress report in this regard to the 

Board through the Regional Office-III, Ludhiana within 7 

days’ time. 

iv.  The Municipal Council shall ensure the compliance of the 

activities 1 to 11 mentioned under Rule 22 of Solid Waste 

Management Rules 2016 complete in all respects and shall 

submit a point-wise comprehensive compliance report 

(with target date) of Municipal Solid Waste Management 

Rules, 2016 to Regional Office-III, Ludhiana of the Board 

within one month. 

The Municipal Council shall apply for obtaining the V. 

authorization under the Municipal Solid Waste 

Management Rules, 2016 within 07 days. 

vi. The Municipal Council shall explore the possibility of 

adopting Vermi-composting technique for wet waste and 

shall submit proposal in this regard within 15 days. 

. W
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vil- - The Municipal Council shall devise the ways & means to 
minimize the generation of all kind of wastes through 

REDUCE, REUSE and RECYCLE activities. The generated 
Waste, if any, shall be properly handled and managed as 

Per the provisions of the Municipal Solid Waste Rules, 
2016 in an environmentally sound manner. 

The Municipal Council will take regular inspections and 
appropriate actions against the violators of ban on single 
use plastic as well as persons/vendors who throw, burn or 

burn any solid wastes in open, outside premises or in 
drain / water bodies. 

The Environmental Engineer-3, Ludhiana shall visit the site 

to verify the contentions of the Executive Officer, Jagraon 
and submit point wise report w.r.t. order passed by the 

Hon'ble NGT within 3 days. 

11) That the proceedings of hearing held on 26.06.2025 were conveyed to 
Executive  Officer, Municipal  Council, Jagraon vide letter no. 
PPCB/SEE/ZO-Z/LDH/2025/4075 dated 26.06.2025 for compliance and a 
copy of the proceedings was also endorsed to Environmental Engineer, 
Punjab Pollution Control Board, Regional Office-I1I, Ludhiana. A copy of 
letter / endorsement no. 4075-4076 dated 26,06.2025 is enclosed as 
Annexure R3/F, 

12) That in compliance to the decisions taken during the hearing on 
26.06.2025, the concerned Assistant Environmental Engineer, Regional 
Office-III of the Board at Ludhiana has visited the site in the presence of 
Executive Officer, Municipal Council, Jagraon on 27.06.2025 and the 
observations of the visiting officer are mentioned below: 

a) Municipal Council, Jagraon has removed all MSW from 
pond and work regarding rejuvenation of pond through 
Seechewal Model has been completed, Total pond area 

P, -
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is about 07 acres (free from encroachment) & earlier 

MSW was dumped in an area of about 03 acres. 

Remaining 04 acres area is under thick vegetable of 

semi-arid area, 

b) Municipal Council, Jagraon has removed/processed 
all 

legacy waste lying at old dump site which is adjacent to 

pond. 

¢) Only legacy waste removed from pond is lying at old 

dump site. Trommel machine is available at site. 

However, remediation / processing of waste not 
started 

as waste is wet due to rainy season. 

d) Municipal Council, Jagraon has constructed b
oundary 

wall along old dump site and provided gat
e at site. Also 

gate system and wire fencing provid
ed on approach 

road to pond. Thus, Municipal Council, Jagraon has 

taken contral of both sites to avoid dumpi
ng of fresh 

waste at old dump site as well as pond. 

A copy of the visit report dated 27.06.2025 is enclosed as Annexure 

R3/G. 

13) That the Municipal Council, Jagraon has removed all the Municipal Solid 

Waste from the pond and work regarding rejuvenation of pond has been 

completed. Municipal Council, Jagraon has also deposited Rs. 20.00 Lakh 

on account of Environmental Compensation on 27.06.2025 and now 

Environmental Compensation of Rs. 59.00 Lakh is pending against 

Municipal Council, Jagraon. 

14)  That the non-filing of the compliance report of order dated 19.09.2024 by 

the Board before this Hon'ble Tribunal is not intentional in any manner 

but due to the non-submission of report by the Executive Officer, 

. T
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Municipal 

Execut?veI g:::j':,ag_ra,o"‘ On 
the constant follow up of the 

case, the 

concemned Regio;\al uon:pa' 
Council, Jagraon has submitted 

the report to 

the Environmental ce of the Board at Ludhiana 
on 15.05.2025 and 

ngineer, Regional Office-III of the 
Board at Ludhiana 

has imm 
ediately filed the report before this Hon'ble 

Tribunal vide letter 

dated 19.05.2075, 

f“a‘ the deponent Member Secretary, Punjab Pllution
 Control Board has 

highest regard for this Hon'ble Tribunal a
nd the judiciary and cannot even 

think of disobeying the directions
 or orders of this Hon'ble Tribu

nal. The 

deponent in his capacity as Member Sec
retary, Punjab Pollution Control 

Board hereby tender unconditional ap
ology for inconvenience caused to 

this Hon'ble Tribunal by non-filing of the report on behalf of Punjab 

Pollution Control Board in time.
 It is prayed that the show cau

se notice 

may kindly be filed. 

16) That reply to the show caus
e notice issued vide order d

ated 02.05.2025 

passed in the above-mentioned case is hereby submitted for kind 

consideration and appropria
te orders of this Hon'ble Trib

unal. 

s
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Deponent 

28 Rk Date: 3o{ ¢frov (Er. Gurindar Singh Majithia) 
gy Member Secretary 

place: A TUA Punjab Pollution Control Board, 
Nabha Road, Patiala. 

(Respondent no. 3) 
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Verification: 

-10- 

1, the deponent above named, do hereby verlfy an
d state that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and belief, as derived from the official 
record. No part 0 f the above 

affidavit is false and nothing material has been concealed there 
from. 

Date: 'Balqw;,r 

Place: PATIATLA 

ro
gs
tr
el
 

02
5 

Ni
s 
D
o
c
u
m
e
n
t
s
 h
as
 b
ee
n 

1t
 S
er
ia
l 

No
. 

fh
is
 d
av
 o
f 

Deponent 

(Er. Gurindar Singh Majithia) 

Member Secretary 

Punjab Pollution Control Boa
rd, 

Nabha Road, Patiala. 

(Respondent no. 3) 
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Reglonal Office-Il, 3" Floor, Savitrl Complex-l, Dholewal Chowk, Ludhlana. ___ 

:_PCB/ROJlIINo. ; pated: L0525 
) 

The Reglstrar General, 

Natlonal Green Tribunal, 

Faridkot House, New Delhl. 

Subject:  Submission of report on behalf of Punjab Polluti
on Control Board 

in Original Application No.668 of 2023 
titied as Prasher Dev 

Sharma versus State of Punjab and Others in compliance of ord
er 

dated 19,09.2024, 

Respectfully showeth 

1) That the Original Application No. 668 of 2
023 titled as Prasher Dev Sharma v/s 

State of Punjab and Others was registered by the Hon'ble National Green 

Tribunal on a letter petition sent by Sh. Prasher Dev Sharma wherein It was 

alleged that In Jagraon Municipal area, municipal officials are dumping solid 

waste in a pond and also littering garbage In the nearby area surrounding 2 

temple namely “Maa Bhadar Kall Mandir” which Is causing serious damage to 

environment and also creating health hazards to the local res
idents. 

2) That the Joint Committee constituted In the case has given Its report to the 

Hon'ble National Green Tribunal. Executive Officer, Municipa
l Council, Jagraon 

has also submitted a report dated 02.09.2024 wherein action p
lan has been 

mentioned for carrying out the work within the timelines mentioned the
rein. Sh. 

Sukhdev Singh Randhawa, Executive Officer, Municipal Cou
ncil, Jagraon who was 

present through virtual mode on 19.09.2024 before the Hon'ble National Green 

Tribunal has stated that desired resuits would be obtained by 31.12.2024 In 

respect of cleaning of pond, clearance of legacy waste and also for arranging 

dumping/processing of frésh waste In accordance with the pr
ovisions of SWM 

Rules, 2016, _fi\z 

3) That In the above circumstances, the Hon'ble National Green Tribunal had 

disposed of the subject cited case vide order dated 19.09.2024 thereby directing 

respondent 2 (Municipal Councll, Jagraon) to take all steps for compliance of 

SWM Rules, 2016 with regard to restoration of pond land Including Its cleaning, 
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4) 

5) 

6) 
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umplng of fresh solid waste In 
and d processing and disposal of legacy waste 4 and submit a compliance 

accordance with SWM Rules, 2016 by 31
,12.202 

report with Registrar General by 15.01,2025. 

d 
That at the same time the Punjab Pollution Control Board was also directe by 

he 
the Hon'ble National Green Tribunal vide order dated 19,09.2024 

to venfy:h 

compliance of MSW Rules, 2016 (on the part of respondent no. 2) In light of the 
directions of the Hon'ble Tribunal and submit ts report by 30.01.2025. 

That the Punjab Pollution Control Board has written a letter bearing no. 2907 
dated 31,12.2024 to Executive Officer, Municipal Councll, Jagraon with request to 

submit the report to the Board as per the directions of the Hon'ble National 

Green Tribunal so that the Board can submit a report to the Hon'ble National 

Green Tribunal but no report was received by the Board. The Executive Officer, 

Municipal Council, Jagraon was again requested vide letter bearing no. 1928 

dated 02.05.2025 to submit the above said report. The Executive Officer, 

Municipal Coundil, Jagraon has submitted report on 15.05.2025 regarding 

compliance of MSW Rules, 2016. A copy of letter no. 2907 dated 31,12,2024 is 

enclosed as Annexure-A. A copy of letter no. 1928 dated 02.05.2025 is 

enclosed as Annexure-B. 

That the site In question was visited by the officer of the Board on 15.05.2025 

and Sh. Sukhdev Singh Randhawa, Executive Officer of Municipal Council, 
Jagraon was contacted. The Board has prepared an annexure with regard to the 
compliance of Solid Waste Management Rules, 2016 In reference to report dated 
02.09.2024 submitted by Executive Officer, Municipal Cauncil, Jagraon before the 
Hon'ble National Green Tribunal. The report and comments of the Board is 
mentioned in the annexure Is enclosed herewlth as Annexure-C, 

That the report of Punjab Pollution Control Board Is hereby submitted in 
oompliance to order dated 19,09.2024 passed In OA No. 668 of 2023, 

Arresi=d 4o be tome C o\ Submitted by 

- 
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(Gurmit Singh) 
) CRegIAEe Enviranmental Engineer, 

1 Bavioniientl Lo J Punfab Pollutian Contro| Board, 
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Regional Office-11l, 3" Floor, Savitrl Complex-}, Dholewal Chowk, Ludhiana. M
 

PPCB/RO-III/No. .20, 
To 

The Executive Officer, 
Municipal Coundil, 
Jagraon. 

Sub: Original Application No. 668 of 2023 titled as “Prasher Dev 
Sharma v/s State of Punjab & Others”. 

Please refer to the Honble NGT order dated 19.09.2024 (copy 
attached) In subject cited matter, 

The Honle NGT has disposed off the original application vide order 
dated 19.09.2024 with the following directions to the Municipal Counil Jagraon: 

"Respondent no. 2 to take all steps for comphance of SWM 
Rules, 2016 with regard to restoration of pond fand inciuding 
1t cleaning, processing and disposal of legacy waste and 
dumping of fresh solid waste in accordance with SWM Rules, 
2016 by 31.12.2024 and submit a compliance report with 
Registrar General by 15.01.2025", 

The Punjab Pollstion Control Board was directed to verify the 
compliance of SWM Rules, 2016 on the part of respondent no. 2 and to submit its 
report by 30.01.2025. 

It Is therefore requested to submit the compilance report of SWM 
Rules, 2016 as per the directions of the Hon'ble NGT to this office within 15 days, so 
that report of Punjab Pollution Control Board may be submitted before Hon'ble NGT. 

DA/- As Above. )r,. 
1] ke 

d¢ Emvironmental Engineer 
= 
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Reglonal Offlce-Ill, 3" Floor, Savitr| Complex:|, DholewalChowk, Ludhiana, 

= HTREIE S ¥ LIFE L PUNJAB POLLUTION CONTROL BOARD %‘ glegtsie o 

prc/Ro-/No. . ORR,.. Dated: .0%).25. 28 To 

The Executive Officer, 
Municlpal Councll, Jagraon 

Subject:  Compliance of the provisions of Solld Waste Management 
Rules, 2016 by Municipal Council, Jagraon In reference to order dated 19,09,2024 passed by the Hon'ble National Green 
Tribunal In OA No. 668 of 2023 titled as Prasher Dev Sharma 
Vis State of Punjab and Others. 

Please refer to the subject cited above. 

2) The Original Application No, 668 of 2023 titled as Prasher Dev Sharma 
v/s State of Punjab and Others was registered by the Hon'ble National Green 
Tribunal on a letter petition sent by Sh, Prasher Dev Sharma wherein it was alleged 
that In Jagraon Municipal area, municipal officials are dumping solid waste in a pond 
and also littering garbage in the nearby area surrounding a temple namely "Maa 
Bhadar Kali Mandir* which Is causing serious damage to environment and also 
creating health hazards to the local residents, /f,r 

3) The Joint Committes constituted In the case has given its report to the 
Hon'ble National Green Tribunal. Executive Officer, Municipal Council, Jagraon has 
also submitted 3 report dated 02,09.2024 wherein action plan has been mentioned 
for carrying out the work within the tmelines mentioned therein. Sh. Sukhdev Singh 
Randhawa, Executive Officer, Municipal Councll, Jagraon who Was present through 
virtual mode on 19.09.2024 before the Hon'ble National Green Tribunal has stated 
that desited results would be obtained by 31.12.2024 n respect of cleaning of pand, 
clearance of (egacy waste and also for arranging dumping/processing of fresh waste 
In accordance with the provislans of SWM Rules, 2016, 

4) In the above dmgmstqnces, the Hon'ble National Green Tribunal had disposed of the subject clted case vide order dated 19,09.2024 thereby directing 
respondent 2 (Municipal Councll, Jagraon) to take all steps for compliance of SWM 
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Rules, 2016 with regard to restoration of pond land Including Its cleaning, processing 

and disposal of legacy waste and dumping of fresh solld waste In accordance with 

SWM Rules, 2016 by 31,12,2024 and submit & compliance report with Registrar 

General by 15.01,2025, 

5) At the same time the Punjab Pollution Control Board was aiso directed 

by the Honible National Green Trbunal vide order dated 19.09.2024 to verly the 

compliance of MSW Rules, 2016 {on the part of respondent no. 2) In light of the 

directions of the Honble Tribunal and submit Its report by 30.01.2025. 

6) "The Punjab Poliution Control Board has written a letter bearing o, 

2007 dated 31.12.2024 to Executive Officer, Municipal Council, Jagraon with request 
to submit the report to the Board as per the directions of the Hon'ble National Green 

Tribunal so that the Board can submit a report to the Hon'ble National Green 
Tribunal but no report has been received by the Board, Your office was also 

/T reminded by the Board on 2-3 occasions but no report has been received from your 

office. 

7 The Board has prepared an Annexure with regard to the compliance of 

Solid Waste Management Rules, 2016 in reference to report dated 02.09.2024 

submitted by Executive Officer, Municipal Council, Jagraon before the Hon'ble 
National Green Tribunal and the same s enclosed herewith for your perusal. You are 

requested to submit the compliance report of the same within 07 days so as to 

enable the Board to file Its report before the Hon'ble National Green Tribunal in 
compliance to order dated 19.09.2024 passed by OA No. 668 of 2023, Copy of order 
dated 19.09,2024 Is also enclosed. The Officer of the Board Is also visiting the site 
in question and in case no report Is received from your office, the Board will submit 

Its report to the Hon'bie National Green Tribunal, 

8) Please treat the case as Most Important, 

Llnvlmnmnw E 
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(With regard to the compliance of Solld Waste Management Rules, 

F\ mnesase 3] 

Annexure-C 

Report of Punjab Pollution Control Board 

report dated 02.09.2024 submitted by the Executive Officer, 
Green Tribunal) 

S.No. 

Municipal Council, 

2016 by Municipal Council, Jagraon i reference to 
Wflanbdwafiwmbh'hflmfl 

Contents of report dated 02.09.2024 of Executive Officer, 
Municipal Council, Jagraon 

Present Status 

That the tender and work arder warth rupees 99,32 lac has been 
allotted for cleaning of pond site of Bhadar kall Mandir to the 
contractor and the work has already started. However, the work 
of deaning of the pond site is at halt at present due to rain. The 
dewatering of pond is required to execute the work on the site. 
The work of cleaning of pond will be completed within 04 
months. 

The wark for cleaning of pond located backsde of Waa Biadar | 
Kali Mandir was started In June 2024, however, work stopped | 
during rainy season. The work for cleaning of pond again stated | 
after rainy season and more than 75% work for deaning of pond 
has already been completed and further work for deaning is in 
progress, Treatment mechanism based on Seechewal modef has. 
been constructed. Municipal Solid Waste from the pond has 
been excavated and kept at adjoining oid dump site for i 
processing. Boundary wall with locked gate has been provided at \ 

old dump site. Tender has already been allotted try Municipal | 

Council Jagraon for remediation/processing of the excavated 
solid waste. 

That there are encroachments on the pond site by way of pucca 
structures by different persons including Bhadar kali Mandir as 
shown in the demarcation report Some portions of the 
encroachments on the pond site were removed on the day of the 
start of the work at pond site. However due to the protest by the 
encroachers the removal of the encroachments could not be 

—
 

continued. The notices. have been issued to all the encroachers 
to vacate the encroachments. The cases under PP Act has been 

Municipal Council, Jagraon has already filed cases as per PP Act 

‘against 43 encroachers for possession varant order. The cases. 

are listed for hearing on 27.05.2025 at Court of ADC (UD), 
Ludhiana. 

. | 
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filed agal 

3 

target of 

present, 

Material 

by this 

agency: 
i) 

i) 

i) 

iv) 

| 
" = 

[ That the work of remediati
on of legacy waste has bee

n allotted to 

a specialized certified waste 
management agency named 

Spreco 

Waste Management soluti
ons with expertise in handling and 

remediating legacy wast
e by Municipal Council 

Jagraon. About 

14,300 MT (approx.) of le
gacy waste has been reme

diated out of 

about 20,000 

us'l-ali'tfie :n:rd;:hers who 
have not compllediwltfihe' 

notices issued by the M
unicipal Council, Jagr

aon. 

Arrmnexise PEAREN 

Annexure 

\ 

MT {approx.) of legacy waste. Abou
t 72% (approx.) 

legacy waste remediation has a
lready been achieved. At 

the remediation work is at halt due to rains. The 

segregated from the legacy waste i
s also being managed 

private agency. gelow is the name of components 

segregated and their subsequent disposal methods by the 

Organic Waste material is given to the farmers for 

agriculture use. 

“Recyclable Materials (Plastic, Paper, Glass, Metals) 

sent to dedicated recycling
 centres material recovery 

and processing. 

Inert Waste (construction Debris, Ashes) used in 

construction activities. 

RDF waste directed to waste 10 energy plants or 

engineered. 

Alested b be e 

The Municipal Council Jagraon has remediated its all 20,000 My | 

legacy waste which was lying at old dump site, However, the | 

solid waste excavated from the pond cleaning it iying at
 old durp | 

site and remediation process started. The wor
k order worth Rs, 

29.80 lac for remediation of this waste has already b
een allotted 

on 14.02.2025 by the Municipal Council Jag
raon. 

S\ 
—— T 

\
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B;;:’;;"d "% 22 tons (approx,) of garbage is generated daly from 
Council S (approx.) of garbage is collected by Municipal 

nell Jagraon thraugh door to door collectian, About 1.50 tons 
{approx,) of waste is being managed and pracessed by the bulk 
Waste generators and about 0.50 tons (approx.) by people 
through home composting, At present 92% (approx.) segregation 
is being done from which 12.70 tons(approx.) wet waste and 7.50 
fons {approx.) dry waste (total 20.20 tons out of 22.00 tons) is 
being segregated. Municipal Council, Jagraon has fixed target to 
achieve 97% (approx.) of segregation till 15/09/2024. Municipal 
Council Jagraon has constructed 78 pits where about 8.45 tons 
(approx.) of wet waste is processed for compaosting to produce 
©rganic manure. This organic manure is being used in parks and is alsa being sold by setting up stalls in the city from time to time and also distributed free of charge during various events Le. 
Independence day, Republic day, Gandhi Jayanti, World 
Environment Day etc. About 2.25 tons (approx.) of biodegradable 
(mostly vegetable waste) waste s semt to various 
gaushalas/cowsheds. Checking and necessary information i also 
being provided to bulk waste generators and to people doing 
home composting by Municipal Council Jagraon. 

“Dally Municipal Soiid 
Jagraon s about 23 Tp| 

Processed through 78 composting Pits developed throughout the town for wnmq:. 0 produce \ qqlnkmmure-mlfilflnoiwmum to varlous gaushalas located in the town. s per wae 
generation, total requirement of composting pits is 123, Thes, 
Municipal Council Jagraon is required to further develop 45 
composting pits. \ 

| 

\ 
\ 
\ 

u 
| 
1 

That around 7.50 tons (approx.) of dry waste is being segregated 
by Municipal Council Jagraon. To process this dry waste Municipal 
Council, Jagraon has set up 02 MRF centres (Material Recovery 

The Municipal Councll Jagraon has developed 02 MRF centres far 
different types of dry materials such as alt types of plastic 
material, wood, concrete material, metal, glass bottes, 
cardboard, rubber, jute bags, fabric material etc. The Municipal 
Council Jagraon has also developed a C&D waste site in an area 
of 0.5 acres at Agwar Dalla, Jagraon. \ 

FHirestad o e ue (o 
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“[Facility) st different places In the city. Separate 
compartments/sections have been made in these MRF centres 
for different types of dry materials such as all types of plastic 
material, wood, concrete material, metal, glass bottles, 
cardboard, rubber, jute bags, fabric material etc. With the help of 
bailing machines, bales of plastic material, jute bags and fabric 

materials are being prepared and sent to private companies 
(Ahuja Plastic recyclers Pvt. Ltd. and M/s Bala Ji Polymers) and 

also sold to local scrap material shops. Wood material is being 
Shredded with the help of horticulture shredding machine and 
after the processing, this material is used in compost pits. 
Concrete material is being processed with C&D Grinder machines 
and outcome material is used to fill potholes etc. as required on 
various roads in the city and the record is kept in the log book. 
Apart from this, other materials i.e. metal, glass bottles, 
cardboard, rubber etc. taken by the rag picker workers and sold 
at scrap material shops at their own level. Municipal Council has 
made separate arrangements for collection of E-Waste by getting 
separate box installed at mobile & mobile repair shops and at 

other places. Municipal Council is not mixing any hazardous bio- 
medical waste with the regular solid waste but the medical waste 

is collected by the vehicle meant for the purpose of medical 
waste and is disposed off by the company. 

T 
Arnesose 23R\ 

That Municipal Council is strengthening the existing Infrastructure 
including 50 new pits for 100% processing of the daily waste. For 
this purpose MC has already received tenders and the work will 

be completed in 01 month. After the completion of upgradation 
and expansion of the infrastructure including new 50 pits for 
processing, the 100% processing will take place in 01 manth. With 
the help of this, municipal council will be able to achieve the 

target source segregation of waste and processing of waste 

To further strengthening its infrastructure to process Municipal 
Solid Waste, the Municipal Council fagraon has issued tender 
amounting to Rs. 31.25 lac to construct 40 composting Pits and 
sheds. The work order have been issued. The Municipal Coundil 
Jagraon is purchasing machinery like 02 Tata Ace, 02 Tractor 
Trolley, 01 ICB, E-Rickshaws, wet waste shredder, compost 
sieving machine, coconut shredder by spending amount worth 

completely. 
Rs. 79.00 Lakhs. ) _J 
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That no fresh waste is going on the new or old site near Bhadar 
kall Mandir and strict compliance In this regard is being made by 
the Municipal Council Jagraon. Waste disposal Is being done as 
per Solid Waste Management Rules 2016 and PPCB guidelines. 
New CCTV cameras have also been installed at dump site to 

capture the real pictures by Municipal Council Jagraon. The gate 
has also been installed and locked, 

Avnne soune e21n 

Annexure-C 

No further waste Is dumped Into Pond located backside of Maa 
Bhadar Kall Manbdir and also no new wasta is dumped at old 

dump site. Only the solid waste excavated from pond is dumped 

at okd dump site for remediation as remediation machinery Is | 

already lying at old dump site. 
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e PUNJAB POLLUTION CONTROL BOARD %fl Ulotyte 0%, 

Regional Office-llI, 3" Floor, Savitri Complex-l
, Dholewal Chowk, Ludhiana. 

Dated: 31234 PPCB/RO-NI/No. .20, 
To 

The Executive Officer, 

Municipal Councll, 
Jagraon. 

Sub: Original Application No. 668 of 2023 tit 
Sharma v/s State of Punjab & Others”. 

Please refer to the Honble NGT order dated 19.09.2024 (cOPY 

attached) in subject cited matter. 

ed as “Prasher Dev 

The Hon'ble NGT has disposed of
f the original application vide ord

er 

dated 19.09.2024 with the following di
rections to the Municipal Council Jagraon

: 

“"Respondent no, 2 to take alf 
steps for compliance of SwM 

Rules, 2016 with regard to restoration of pon
d land Including 

its cleaning, processing and dispos
al of legacy waste and 

dumping of fresh solid waste in acco
rdance with SWM Rules, 

2016 by 31.12.2024 and subm
it @ compliance report with 

Registrar General by 15.01.202
5". 

The Punjab Pollution Control Board was directed to verify the 

compliance of SWM Rules, 2016 o
n the part of respondent no. 2 and

 to submit its 

report by 30.01.2025. 

It is therefore requested to submit the compliance re
port of SWM 

Rules, 2016 as per the directions of the
 Hon'ble NGT to this office within 15 day

s, so 

that report of Punjab Pollution Co
ntrol Board may be submitted bef

ore Hon'ble NGT. 

DA/- As Above. T Uy 
o|c, Environmental Engineer 

=™ 

| Enginee: 
Assistant Favi

rghmentd 
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\ Tribunal in OA No. 668 of 2023 titled as Prasher Dev Sharma 

R P o 

T = . 

Unrnygne JoEmHEds Q. LiFE 
PUNJAB POLLUTION CONTROL BOARD \l{J Heste one 

Regional Office-lll, 3" Floor, Savitri Complex-|, DholewalChowk, Ludhiana. 

ppca/RO-/No. . JARR.. Ditad on]eshs 
To 

The _E).(ecutive Officer, 
Municipal Council, Jagraon 

Subject:  Compliance of the provisions of Solid Waste Management 

Rules, 2016 by Municipal Council, Jagraon in reference to 

order dated 19.09.2024 passed by the Hon'ble National Green 

/s State of Punjab and Others. 

Please refer to the subject cited abave. 

2) The Original Application No. 668 of 2023 titled as Prasher Dev Sharma 

vfs State of Punjab and Others was registered by the Hon'ble National Green 

Tribunal on a letter petition sent by Sh, Prasher Dev Sharma wherein it was alleged 

that in Jagraon Municipal area, municipal officials are dumping solid waste 
in a pond 

and also littering garbage' in the nearby area surrounding a 
temple namely “Maa 

Bhadar Kali Mandir” which is causing serious damage to environment and also 

creating health hazards to the local residents. 

3) The Joint Committee constituted in the case has given 
its report to the 

Hon'ble National Green Tribunal. Executive Offic
er, Municipal Councll, Jagraon has 

also submitted @ report dated 02.09.2024 wherein 
action plan has been mentioned 

for carrying out the work within the timelines mentioned therein. Sh.
 Sukhdev Singh 

Randhaw, Executive Officer, Municipal Counci, Jagracn w
ho was present through 

virtual mode on 19.09.2024 before the Hon'ble National
 Green Tribunal has stated 

that desired results would be obtained by 31,12.2024 in respect
 of cleaning of pond, 

clearance of legacy waste and also for arranging dumping/pr
ocessing of fresh waste 

in accordance with the provisions of SWM
 Rules, 2016. 

4) In the above circumstances, the Hon'ble National Green Tribun
al had 

disposed of the subject cited case vide order dated 19.09,20
24 thereby directing 

respondent 2 (Municipal Councll, Jagraon) to take all steps for co
mpliance of SWM 

5 f“a\afi corl--1- 

AE=N 

200



 meneak | —f3)— ]qY\Y\Cfiu_Mc“Q ale 

in 
Rules, 2016 with regard to restoration of 

pond land including Its cleaning, processing 
ce with 

and disposal of legacy waste and dumping of fresh 
solid waste in accor:a: e 

e 

SWM Rules, 2016 by 31.12.2024 and submit a compliance report with Red 
General by 15.01.2025. 

directed 

5) At the same time the Punjab Pollution Control 
Board wa: :;st\?'er wor 

by the Hon'ble National Green Tribunal vide order 
dated 19.09-202l -y smes 

I 

compliance of MSW Rules, 2016 (on 
the part of respondent no. 2) in lig 

directions of the Hon'ble Tribunal and submit its report bY 30.01.2025. 
" no. 

6) The Punjab Pollution Control B
oard has written @ letter bearing 

2907 dated 31.12.2024 t
o Executive Officer, Munici

pal Council, Jagraon wit
h request 

to submit the report to the
 Board as per the direction

s of the Hon'ble National 
Green 

Tribunal so that the Board 
can submit a report to the 

Hon'ble National Green 

Tribunal but no report has
 been recelved by the Boa

rd. Your office was also 

reminded by the Board on 2
-3 occasions but no report h

as been recelved from yo
ur 

office. 

7) The Board has prepared an Annexure with 
regard to the compliance of 

Solid Waste Management Rules, 2016 
in reference to report dated 02.09.2024 

submitted by Executive Officer, Municipal Council, Jagraon before the Hon'ble 

National Green Tribunal and the same i
s enclosed herewith for your perusal. Y

ou are H 

| 
requested to submit the compliance report of the same within 07 

days so as to 

enable the Board to file its report before the Hon'ble National Green Tribunal in 

compliance to order dated 19.09.2024 passed by OA No. 668 of 2023, Copy of ord
er 

dated 19.09.2024 is also enclosed. The Officer of the Board is also visiting the site 

in question and in case no report is received from your office, the Board will submit 

its report to the Hon'ble National Green Tribunal. 

8) Please treat the case as Most Important. 

o t 

Environmental Engineer 

PHroated ro e drme (ol =& 

— T — LT 

Wit Esvirsnmental Eagincer 
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& : 7B STE 803 [8( [2enr—sTBY /513 
Government of Punjab 

Department of Science, Technology and Environment 

Office Order 

Perturbed over the non-filing of report by the Punjab Pollution Control 

Board in compliance to Order dated 19.09.2024, the Hon'ble Trib
unal has passed an 

Order dated 02.05.2025 in Execution Application No. 29/
2025 filed by the applicant in 

O.A. No. 668/2023 thereby issuing show-cause notice to the Member Secret
ary, 

Punjab Pollution Control Board as to why he be not 
ordered to be prosecuted for 

commission of offense punishable under Sectio
n 26 of the National Green Tribunal 

Act, 2010 and be not arrested and detained 
in Civil Prison till due compliance of the 

order passed by the Hon'ble Tribunal. 

2) Failure to comply with any order or aw
ard or decision of the Hon'ble 

National Green Tribunal attracts punishmen
t with imprisonment for a term which

 may 

extend to three years or with fine
 which may extend to 10 Crore 

Rupees or with both 

under Section 26 of the National Gree
n Tribunal Act, 2010. 

3) The non-filing of report before the
 Hon'ble National Green Tribunal b

y 

the concerned officer in-charg
e is in fact a serious dereliction 

of official duty. 

4) In view of the above stated f
acts, Sh, Gurmeet Singh, Envi

ronmental 

Engineer, In-charge of Regional O
ffice-lll, Punjab Pollution Control 

Board, Ludhiana 

who has committed serious dereliction of official duty is hereby placed under 

suspension with immediate effect
. During the suspension periad, th

e Headquarter of 

the officer Is fixed at Patiala. 

5) Chargesheet under the provisions of the Punjab Civil Services 

(Punishment and Appeal) Rules, 19
70 read with the Punjab Pollution C

ontrol Board 

2002 will be served to the officer in due course
 oftime. 

Date: |8 .06, 2o 2§ (s Secretary to Government of Punjab, 

A -ored to-be Aysre
 ey Department of Science, Techno

logy 

e — (2 and Environment, Chandigarh. 

A s S\ 
| 

agsistint E
nvuonmcm

zl Engmr:
fi 

Punjab poll
ution (‘onl

m\‘Bum 

Reginn Offies-111 T
udhiuna. 

Employees Service Regulations, 
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A copy of the above Is forwarded to the follow
ing for information and 

immediate compliance. 

% The Chairperson, Punjab Pollution Control Board, N
abha Road, Patiala. 

i, The Member Secretary, Punjab Pollution Control Board, Nab
ha Road, Patiala. 

il The Chief Environmental Engineer, Punjab p
ollution Control Board, Ludhiana. 

iv.  Sh.Gurmeet Singh, Environmental Engineer, P
unjab Pollution Control Board, 

Regional Office-Ill, Ludhiana. 

Attesest Yo be drme Gl /{ 
retary 

p— = 
Assietant Environmentel 

Enginec: 

Punjab Pollution Control 
Board 

Regional Office-111, Ludhiuna.
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o arg ygreE SeE #9E S LiFE 
“‘= "’. PUNJAB POLLUTION CONTROL BOARD %fi lopielor, 

Zonal Ofice-11, E-648-B, Back Side CICU Office, Phase-5, Focal Point
, Ludhiana 

£-mail: seez02Idhppcb@yahoo.com Ph No. 0161-2670141 

No. ppCe/sEE/20-2/LDH/2025/.3188  Regd. Dated .J,flfldo% 

To 
The Executive Officer, 
Municipal Council, 

Jagroan. 

Sub:- Notice to issue directions u/s 5 of the Enviranment (
Protection) Act, 

1986. 

The Parliament of India had enacted the Water
 (Prevention and Control 

of Pollution) Act, 1974; the Air (Prevention
 and Control of Pollution) Act, 1981; the 

Environment (Protection) Act, 1986 and certain rules including Solid Waste 

Management Rules, 2016 under the pro
visions of the Environment (Protection) 

Act, 

1986 to protect and improve the environ
ment and for prevention of hazards to hu

man 

beings, other living creatures, plants and
 property and for maintalning or resortin

g the 

wholesomeness of water and to preserve the quality of
 air; 

Whereas, several complaints were
 recelved by the Board at Ludhia

na 

from Shree Bhadar Kali Mandir Trus
t regarding dumping of Municipal Sol

id Waste near 

the temple; 

And whereas, in order to verify the complaint, 
the site was visited by 

officer of the Board on 04.10.2023 when it was
 observed as under: 

i, The complaint site is located between old dump site 
and Shree Bhadar 

Kali Mandir and Un-segregated 
waste has been found dumped i

n this 

area. A drain also passed thro
ugh this area and waste was fo

und dumped 

into drain also. Stray cattle a
nd stray dogs were also foun

d present at 

dumped waste. There was also 
a small pond and one domestic 

water 

supply pump near the compliant 
site. Municipal Council, Jagraon ag

ain 

started dumping waste at old dump site. Daily waste generation of 

Municipal Council, Jagraon wa
s about 23 TPD. 

il Municipal Council, Jagraon sto
pped dumping its waste at new 

dump site 

Jocated at a distance of about 7 km fr
om main city in the revenue estate 

of Agwar Dala, Near Jagraon Rajba
haja of Abohar Canal. 

iii. No piezometer had been installed a
t the site. Also, no weight bridge ha

d 

o been provided at the site. Further, n
o lighting arrangements provided at 

/ the dump site. 

iv. Municipal Council, Jagraon had not taken necessary precautions to 

minimize nuisance of odour, flies, rodants et
c. 

v. Utilities such as drinking water and sanitary facilities had not been 

provided at the dumping site. 

Ji. Green belt provided around dump site was not ad
equate. 

vii. Arrangements for diversion of storm water had no
t been provided at 

dump site. 

Jiii. Provisions for management of leachate had not been provided
 at dump 

site. 

ix. Non-permeable lining had also been not provided at dumping site. 

) And whereas considering the fact that Municlpal Council
, Jagraon was 

violating the provisions of the Solld Waste Management Rules, 2016, a sho
w cause 

:\oflu for violation of provisions of the Solid Waste Management Rules, 2016 was
 

ssued to the Municipal Councll, Jagraon with an opportunity of personal hearing before 

Chairman of the Board on 12.02.2024; 

Plivestcd o \e Ague " TS WRNE S\ 

L"’\'@ Fsslfunl Environmentsl Foginees 

fln“‘]‘h Pollution Contral Board pagelofd 

4gional OMice-M1T, Ludhisna 
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And whereas, the Hon'ble National Green Tribunal has registered 0.A. 

no. 668/2023 titled as 'Prosher Dev Sharmo V/s State of Punjab & Ors.' wherein the 

grievance relating to the illegal dumping and littering of garbage In pond surrounding 

Maa Bhadar Kali Mandir was ralsed. The District Maylstrate, Ludhlana and Member 

Secretary, Punjab Pollution Control Board were Impleaded as party respondents in the 

case besides EO, Municipal Councll, Jagraon; 

And whereas, the Hon'ble NGT had constituted a joint committee 

comprising the representatives of the Punjab Pollution Control Board (PPCB), District 

Administration Ludhiana and Executive Officer, Municlpal Council, Jagraon with 

direction to undertake visits to the site, look into the grlevances of the applicant, 

associate the applicant and representative of the concerned project proponent, verify 

the factual position and suggest appropriale remedial action; 

And whereas, Sh. Sukhvinder Singh, Motivator attended the hearing held 

before the Chairman of the Board on 12.02.2024. The Chairman of the Board observed 

that the Executive Officer, Jagraon had takzn the matter casually and sent a part time 

employee working on outsource basis for attending the hearing to be held at the level 

of Chairman of the Board, which shows that Executive Officer, Jagraon is not serious 

about the issue; : 

And whereas, it was also observed that the Board has already imposed 

Environmental Compensation amounting to Rs. 58 lakhs for the period of violation f
rom 

July, 2020 to Sept, 2023 upon the Municipal Council Jagraon for violation of the M
SW 

Rules, 2016; 
And whereas, after hearing the representative of the Municipal Council, 

Jagraon, officers of the Board, the Chairman of the Board decided as under: 

1. The Environmental Compensation be impased on the Municipal Council
, 

Jagraon for the damage caused to the environment for the period of Oct, 

2023 to Jon, 2024, 

. The Principal Secretary to the Govt. of Punjab, Deptt. of Local Govt.
 be 

written regarding the casual attitude of the £.0. Jagraon in the 
matter by 

way of sending an outsourced eniployee for attending the hearin
g before 

the Choirman of the Boord in a serious Issue involving 
complaint in the 

Hon'ble National Green Tribunol (NGT). 

Further actlon in the matter shail be token after taking th
e report of the 

Joint Committee constituted in the natter by the Hon'ble NGT. 

Environmental Engineer, Regional Office-3, Ludhiana shall
 take necessary 

action to coordinate with the District Administration to comply 
with the 

orders of Hon'ble NGT in the matter of 0.A. No. 668/2023, titled 
as 'Prasher 

Dev Sharma V/s State of Punjab & Ors." 

'? And whereas, the proceedings of the personal hearing held on 

12.02.2024 were conveyed to the Municipal Council, Jagraon vide letter no. 1513 dated 

23.02.2024; 

~N
 

w
 

B
 

And whereas, in compliance to the decision of the hearing, a letter 

bearing no. 6305 dated 06.03.2024 was written to the Principal Secretary to the 

Government of Punjab, Department of Local Govern[nent, Punjab Informing about the 

casual attitude of Executive OfflcerJagrwf\ In serious Issue pending before the Hon'ble 

National Green Tribunal; 

And whereas, the Joint Committee had submitted its report dated 

12.08.2024 before the Hon'ble Tribunal and had sought six weeks' time for completion 

of work for cleaning of pond and remediation of Iefiuw waste by the Municipal Council 

Jagraon; 
And whereas, the Executive Officer, Municipal Council, Jagraon also 

submitted report dated 02.09,2024 and submitted an action plan for carrying out the 
work within the timelines. Sh. Sukhdev Singh Randhawa, Executive Officer, Municipal 
Council, Jagraon was present before Hon'ble Tribunal on 19.09.2024 and stated that 
desired results would be obtained by 31.12,2024 in respect of cleaning of pond, 

ey AT Assistant Environmentul Iy inee 
:un}-b Pollution Contral Bourd ezional Office- 111, Ludhiyna 
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clearance of legacy waste and also for arranging dumping/processing of fresh waste in 

accordance with the provisions of Solid Waste Management Rules Rules, 2016; 

e e p3) 

And whereas, considering the facts and circumstances of the case, t
he 

Hon'ble Tribunal vide order dated 19.09.2024 had disposed of O.A. no. 568 of 2023 by 

issuing the following directions: 

“In the circumstonces, we direct respondent 2 (Municipal Council 

Jagraon) to take all steps for compliance of SWM Rules, 2016 with r
egard to 

restoration of pond land including its cleaning, processing and disposol of 

legacy waste and dumping of fresh solid waste in accordance wi
th SWM Rules, 

2016 by 31.12.2024 and submit a compliance report with Registrar General by 

15.01.2025. We also direct PSPCB to verlfy complionce of SWM Rules, 2016 on 

the part of respondent 2, in the light of directions given herein obo
ve and 

submit its report by 30.01.2025." 

And whereas, in compliance to the order dated 19.09.2024 of the 

Hon'ble Tribunal, the Board had requested the Execu
tive Officer, Municipal Council, 

Jagraon time and again to submit the compliance r
eport to the Board as per directions 

of Hon'ble Tribunal so that the Board can submit 
a verification report to the Hon'ble 

Tribunal; 

And whereas, the Executive Officer, Municipa
l Council, Jagraon has failed 

o submit the compliance report to the office of
 the Board in time and the Board has 

also failed to file compliance report before the 
Hon'ble Tribunal by 30.01.2025 in 

accordance with the mandate of Order dated
 19.09.2024 passed in O.A. No. 668 of 

2023; 

And whereas, the applicant has filed a
n Execution Application No. 29 of 

2025 in Original Apglication no. 668 of 2023 be
fore the Hon'ble National Green Tribunal 

seeking execution of order dated 19.09.2024; 

And whereas, perturbed over the non-filing of 
report by the Punjab 

Poliution Control Board and Municipal Council, Jagr
aon in compliance to Order dated 

19.09.2024, the Hon'ble Tribunal has passed an Or
der dated 02.05.2025 in Execution 

Application No. 29/2025 filed by the applicant in 
O.A. No. 668/2023 thereby issuing 

show-cause notice to the Member Secretary, Punjab 
Pollution Control Board under 

Section 26 of the National Green Tribunal
 Act, 2010; 

And whereas, the Hon'ble National Green Tribunal has taken serious v
iew 

of the matter in EA no. 29 of 2025 and had issued the directi
ons vide Order dated 

02.05.2025 to Municipal Council, Jagraon and Punjab Polluti
on Control Board to file 

compliance reports giving details regarding action taken for compli
ance with the order 

passed by the Hon'ble Tribunal and also to file reply to the show-cause
 naotice; 

And whereas, only after constant follow up by the Board, the Executive 

Officer, Municipal Council, Jagraon has submitted the report on 15.05.2025; 

And whereas, the site was visited by officers of the Board on 18.06.2025 

and it has been reparted that some quantity of plastic waste was found dumped at the 

site. Further, legacy waste removed from the pond site has been dumped by the 

Municipal Councl, Jagraon in the old dump site, which is adjoining to the pond site, 

however no work with regard to remediation of the Solid Waste has been started by the 

Municipal Council, Jagraon, till date; 

- And whereas, the Municipal Councll, Jagraon Is still violating the 

PHatticd Yo e pra\:lsxons of the Sofid Waste Management Rules, 2015 In spite of the directions of the 
e Hon'ble National Green Tribunal and the Punjab Pollutlon Contral Board; 

And whereas, the matter has bean consid lered by the Competent 
Authority of the Board and It is decided to issue notice u/s 5 of the Enviranment 
(Protection)eAct, 1986, with the following proposed directions: 

AT TN ) WISLAL Environmental 
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514 Lo r|mpos'(= the Environmental Compensation on the Municipal Council, 

graon for continued violation of the provisions of the Solld Waste 

Management Rules, 2016. 

2. To |ss_ue any o?her relevant direction to the responsible officers of 

Municipal Council, Jagraon to ensure the protection and preservation 
of 

the environment. 

‘And whereas, before conforming the above sald prap
osed directions, it 

has been decided to afford an opportunity of pe
rsonal hearing to Municipal Councll, 

Jagraon before the Chairperson of the Board; 

As such, you are, hereby, given an opportuni
ty of hearing and to file 

objections, if any, on the proposed actions before t
he Chalrperson of the Board on 

26.06.2025 at 03:00 PM in her office at Vatavar
an Bhawan, Punjab Pollution Control 

Board, Nabha Road, Head Office, Patiala,
 failing which the proposed action shall 

be 

taken without any further natice/opportunit
y. 

s 

ik 1ry 
z For and on hehalf of 

Punjab Pollution Control
 Board 

endst. No._3989- 90 pated_13]0£[95 

to attend the hearing:- 
A copy of abave i forwarded to the follawin

g 
liution Control Board, Head 

1. The Chief Environmental Engineer (HQ/EPA)
, Punjab Pol 

Office, Patiala. 

2. The Senior Law Officer, Punjab Poll
ution Control Board, Head Office, Pa

tlala. 

— 
skt 7914 

*| for and on behalf of 

Punjab Pollution Conl ol Board 

Endst. No. :‘} 
Dated !! !rfl‘ J§5 

A copy of abave is forwarde
d to the private Secretary to

 the Chairperson, 

Punjab Pollution Control Bo
ard for informatian, please.

 
_- 
1704 

"L For and on behalf of 

Punjab Pollution Control Board 

endst. No._39 169 
Dated, 5 

A copy of the above Is forwarded to the Environment
al Engineer, Punjab 

Pollution Control Board, Regional O
ffice-2, Ludhiana for information &

 necessary action 

to inform the concerned regardin
g date and time of personal hear

ing, ensure the 

presence of the officers and to ens
ure that the notice of hearing is de

livered to EQ, 

< Municipal Councll, Jagraon through
 special messenger. 

— 
Ilwlz' 7l 

2|, For and on behalf of 
yesre o o 7 o Hhe 

? = Punjab Pollution Control Board 

(“Q'\X'a' 

s — B, . ap= s S\ 
SSistunt Environmeniul Euginee; 

L‘un'j‘h Pollution Contral Bourd 
2400 L OFice- 111, Ludhing 
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i A ygAE JaEH 052
 % LiFE 

im2  PUNJABPOLLUTION CON
TROL BOARD il fr 

1 
, Focal Point, Ludhian

a 

Zonal Office-II, E-648-
B, Back Side CICU Office

, Phase-5, F¢ mfl' O 2570041
 

E-mall: seezo2/dhppcb@yahoo.co
m 

pated ..D?.fla.filfi’@f 
No. ppca/sse/zo-flmu/zozs/.fl?}fi Regd. 

To 
The Executive Officer, 

Municipal Council, 

Jagroan. 
poard on 

Subject: Proceedings of the personal 
hearing given by Chairperson 

of the 

26.06.2025 w.r.t notice to lssue directions u/s 5 of the Environment 

(Protection) Act, 1986. 

The following were present
: 

On behalf of PPCB 

Er. G.5. Malithia, Member Secreta
ry 

Er. RX. Ratra, CEE, Ludhiana 

Er. Rajeev Kumar Goyal, CEE,
 Patiala 

sh. Amrik Singh, SLO, PPCB, HQ,
 Patiala 

Er. Parveen Saluja, SEE, HQ-
3, Patiala 

Er. Nikhil Gupta, EE, 20-2, 
Ludhiana 

On behalf of Municipal Coun
dl, Jagroan 

Sh. Sukhdev Singh Randhaw
a, EO 

Environmental Engineer, Zonal Office-2, Ludhiana brought
 out that several 

complaints were received b
y the Board at Ludhiana fr

om Shree Bhadar Kall Mand
ir Trust 

regarding dumping of Munici
pal Solid Waste near the tem

ple. 

In order to verify the complaint, the
 site was visited by officer of the B

oard on 

04.10.2023 when it was observed
 as under: 

L The complaint site is located betwee
n old dump site and Shree Bhadar Kali

 Mandir 

| and Un-segregated waste has been
 found dumped in this area. A drai

n also passed 

through this area and waste was found dum
ped Into drain also. Stray cattle and stray 

Vf dogs were also found present at dumped waste
. There was also a small pond and one 

domestic water supply pump near the compl
iant site. Municipal Council, Jagraon again 

started dumping waste at old dump site, Dally was
te generation of Municipal Council, 

Jagraon was about 23 TPD. 

il. Municipal Council, Jagraon stopped dumping its waste at new
 dump site located at a 

distance of about 7 Km from main city In the reve
nue estate of Agwar Dala, Near 

Jagraon Rajbahaja of Abohar Canal. 

’ iii. No piezometer had been Installed at the site. Also, no weight brid 

\ 
. ge had been 

ji reqed Yo be ::‘:;1?; Iflc;';i;'h;n:;
::x:m; arrangements provided at the dump site. 

A2 ,\D\%} of odour, fies, mém i aken necessary precautions to minimize nuis
ance 

V. Utilitles such as drinking water and san 1 i i tary facllities had not been provided at the 

vi. Green belt provided around dump site was not adequate. 

- e — L vil. Arrangements for diversion of storm water had not been praovided
 at dump site. 

ol % vill. Provisions for 
a0t Eovironmeq ;| Fighis management of leachate had not been provided at dump site. 

b Pollution Cont 
Reqidnit e 134 Ol“:l‘:_li"""“d 

Page1ofs 

208



3y — 
Ix. Non-permeable lining had also been not provided at dumpling site. 
p— Considering the fact that Municlpal Councll, 

:he s:lld W::t:“';am:::;:"n‘:xlt:hzséfgf' a show cause notice for violatlon of provisions of 
g as Issued to the Municipal Councll, Jagraon with an 

opportunity of personal hearing before Chalrman of the Board on 12.02.2024, 
—_— ';he Hon'ble National Green Tribunal registered O.A. no. 668/2023 titled as 
rasher Dev Sharma V/s State of Punjab & Ors.’ wherein the grievance relating to the lllegal 

dumping and littering of garbage In pond surrounding Maa Bhadar Kall Mandir was raised. The 
District Magistrate, Ludhlana and Member Secretary, Punjab Pollution Control Board were 
Impleaded as party respondents in the case besides EO, Municipal Council, Jagraon. 

The Hon'ble NGT had constituted a joint committee comprising the 
representatives of the Punjab Pollution Control Board (PPCB), District Administration Ludhiana 
and Executive Officer, Municipal Council, Jagraon with direction to undertake visits to the site, 

look into the grievances of the applicant, assoclate the applicant and representative of the 

concerned project proponent, verify the factual position and suggest appropriate remedial 

action. 

Rrvnesxuns. Qg, = 

Jagraon was violating the provisions 

Sh. Sukhvinder Singh, Motivator attended the hearing held before the Chalrman 

of the Board on 12.02.2024. The Chairman of the Board observed that the Executive Officer, 

Jagraon had taken the matter casually and sent a part time employee working on outsource 
basis for attending the hearing to be held at the level of Chalrman of the Board, which shows 

that Executive Officer, Jagraon was not serious about the Issue. 

It was also observed that the Board has already imposed Environmental 

Compensation amounting to Rs. 58 lakhs for the period of violation from July, 2020 to Sept, 

2023 upon the Municipal Council Jagraon for violation of the Solid Waste Management Rules, 

2016 Rules, 2016. 

After hearing the representative of the Municipal Council, Jagraon, officers of 

the Board, the Chairman of the Board decided as under: 

1. The Environmental Compensation be Imposed on the Municipal Council, Jagraon for the 

damage coused to the environment for the period of Oct, 2023 to Jan, 2024. 

2. The Principal Secretary to the Govt. of Punjab, Deptt. of Local Govt. be written regarding 

the casual attitude of the E.O. Jagraon in the matter by way of sending an outsourced 

employee for attending the hearing before the Chalrman of the Board in a serious Issue 

Invalving complaint in the Hon'ble National Green Tribunal (NGT). 

3, Further action in the matter shall be taken after taking the report of the Joint Committee 

constituted in the matter by the Hon'ble NGT. 

4. Environmental Engineer, Regional Office-3, Ludhiana shall take necessary oction to 

coordinate with the District Administration to comply with the orders of Hon'ble NGT In 

the matter of O.A. No. 668/2023, titled as 'Prasher Dev Sharma V/s Stote of Punjab & 
ors.! 

The proceedings of the personal hearing held on 12.02.2024 were conveyed to 

the Municipal Council, Jagraon vide letter no. 1513 dated 23.02.2024. 

In compllance to the decision of the hearing, a letter bearing no. 6305 dated 

06.03.2024 was written to the Principal Secretary to the Government of Punjab, Department of 

Local Government, Punjab Informing about the casual attitude of Executive Officer Jagraon In 

serlous Issue pending before the Hon'ble National Green Tribunal. 

The Joint Committee submitted its report dated 12.08.2024 before the Hon'ble 

Tribunal and had sought six weeks' time for completion of work for cleaning of pond and 

remediation of legacy waste by the Municipal Council Jagraon. 

The Executive Officer, Municipal Councll, Jagraon also submitted report dated 

Vo A 02.09.2024 and submitted an actlon plan for carrying out the work within the timelines. Sh. 
v Sukhdev Singh Randhawa, Executive Officer, Municipal Council, Jagraon was present before 

LD\fifq‘j Hon'ble Tribunal on 19.09.2024 and stated that desired results would be obtained by 
31.12.2024 In respect of ing of pond, clearance of legacy waste and also for arranging 

T X 
Assistt by ronmentid iginee, Page20fS 

F\x\a ve ol o 
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) FPronexmne Q
gh: 

gumping/processing of fresh waste In accordance with the provisions of Solld Waste 

Management Rules Rule
s, 2016. 

Consldering the facts and
 circumstances 

order dated 19.09.2024 h
ad disposed of O.A. no. 

6 

directions: 

of the case, the Ho
n'ble Tribunal vide

 

68 of 2023 by
 |ssuing the fo

llowing 

¥ the clrcumstances, w
e direct respondent 2 (M

unicipal Council Jograon
) 

regard to restorat
ion of 

to take all steps for 
compliance of SWM 

Rules, 2016 with 

( 
pond land Including i

ts cleaning, processing
 and disposal of legacy woste and 

dumping 

of fresh solld waste
 In accordance wit

h SWM Rules, 2016
 by 31,12.2024 and

 submita 

compliance report with R
eglstrar Generol by 15.0

1,2025. We also direct P
SPCB 10 

verify compliance of SW
M Rules, 2016 on the 

part of respandent 2, I
n the light of 

directions given herein 
above and submit its re

port bysa.ax.zozs,' 

\n compliance to the order d
ated 19,00.2024 of the Hon'b

le Tribunal, the Board 

had requested the Exe
cutive Officer, Munici

pal Cauncll, Jagraon t
ime and agaln to subm

it the 

compliance report t
o the Board as per 

directions of Hon'bl
e Tribunal so that t

he Board can 

submit a verification rep
ort to the Hon'ble Tribun

al. 
1 

The Executive Officer, Municipal Coundl, Jagrach falled to sl'lbmll the 

compliance report 
to the office of t

he poard In time 
and thus the goar

d also failed to 
file 

compliance report 
befare the Hon'ble

 Tribunal by 30.01
.2025 in accordanc

e with the manda
te 

of Order dated 19.09.
2024 passed in 0.A. No

. 668 of 2023. 

The applicant filed an Execution 
Application No. 29 of 2025 in Original 

Application no. 668 
of 2023 before the H

on'ble National Gree
n Tribunal seeking 

execution of 

order dated 19.09.20
24. 

Perturbed over th
e non-fiing of rep

ort by the Punjab
 Pollution Contro

l -Iward 

and Municipal Counc
il, Jagraon in com

pliance to Order d
ated 19,09.2024, t

he Hon'ble Tribunal
 

has passed an Ord
er dated 02.05.202

5 in Execution Applic
ation No. 29/2025

 filed by the 

applicant in 0.A. No
. 668/2023 thereby

 Issuing show-cause
 notice 10 the Me

mber Secretary, 

Punjab Pollution Con
trol Board under Se

ction 26 of the Natio
nal Green Tribunal 

Act, 2010. 

;’/ The Hon'ble National G
reen Tribunal has taken

 serlous view of the m
atter in EA 

no. 28 of 2025 and ha
d Issued the direction

s vide Order dated 0
2.05.2025 to Munici

pal Councll, 

d to file compliance re
parts giving detalls re

garding 

Jagraon and Punjab
 Pollution Control B

oar 

action taken for compl
iance with the order p

assed by the Hon'ble
 Tribunal and also to 

file reply 

to the show-cause noti
ce. 

Only after constant fol
low up by the Board, th

e Executive Officer, Mu
nicipal 

Coundi, Jagraon submitted the report 
on 15.05.2025, Ater submission of th

e report by the 

Executive Officer, the site Was Jisited by the Environme
ntal Engineer, Reglonal Office-3, 

Ludhlana on 15.05.2025 
and It was observed that the

 Municipal Councll, Jagr
aon had not 

complied with the order pa
ssed by the Hon'ble Nation

al Green Tribunal in toto.
 Accordingly, the 

reply was filed by the Board o
n 19,05.2025 In the matter o

f 0.A. No. 668/2023. Now, 
the casels 

listed on 18.07.2025. 

The site was visited by officer of
 the Board on 18.06.2025 and it

 has been 

reported that same quantity of 
plastic waste was found dumpe

d at the site. Further, legacy 

waste removed from the pond site
 has been dumped by the Municip

al Councl, Jagraon in the 

old dump site, which is adjoining to th
e pond site, however no work with re

gard to remediation 

of the Solid Waste has been started by
 the Municipal Council, Jagraon, till da

te. 

wase M'mg::: ':\:\;r:::flpalzgo:ml
l, Jagraon was still violating the provisi

ons of the Solid 

Bliesbanita oo g i 
es, 2016 In spite of the directions of the Hon'ble

 National Green 

njab Pollution Control Board, 

we The matter was considered by the Competent Autho
rity of the Board and it was 

-, ‘decided to issue natice u/s 5 of the Environme
nt (Protection) Act, 1986, with the followl 

| L\%Wfid directions: 
s 

%.1. To Impose the Environmental Compensation on the Mun
icipal Councll, Jagraon for 

continued 
ssistof Environments! Faginees violation of the provisions of the Solid 

Waste Management Rules, 2016. 

"unjib Pollution C. 
5 n Contral B 

Legionad OfFice 11, Ludhi, farg 
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2. To Issue any other relevant direction ta the responsible officers of Municipal Council, 

Jagraon to ensure the protection and preservation of the environment. 

Accordingly, notice to lssue directions u/s 5 of the Environment (Protection) Act, 

1986 was lssued to the Municipal Council, Jagraon with an opportunity of personal hearing 

before the Chairperson of the Board on 26.06.2025. 

Sh. Sukhdev Singh Randhawa, Executive Officer of the Municipal Councll, Jagraon 

attended the hearing and submitted a written reply which was taken on record. He stated
 that 

to ensure adequate collection, segregation and processing of t
he solid waste of the Jagraon city 

a tender of Rs. 370.21 lakh has been floated by the MC. He
 further Informed that MC has 

already remediated the legacy waste of quantity 20000MT 
of the city. Only the remediation 

work of legacy waste remaved from the pond is pending as the waste Is 
wet in nature and will 

be processed when dried. He assured to deposit the en
vironmental compensation as imposed 

by the Board on the MC after getting the funds approved from 
the Government. He assured to 

comply with the orders of Hon'ble NGT and directions issued 
by the Punjab Pollution Control 

Board issued from time to time. 

Sh. Parveen Saluja, SEE, HQ3, Patiala apprised the 
chair that environmental 

compensation amounting to Rs. 88 lakhs has already been 
imposed on the Municipal Coundl, 

Jagraon for violations of the provisions of the SWM Rules,
 2016 (in compliance to orders dated 

10.01.2020 of the Hon'ble NGT passed in O.A. no. 606 
of 2018 } for the period of violation from 

01.04.2021 to 31.12.2024 out of which EC of Rs. 9 Lakhs 
has been deposited by the MC. 

However, the MC Jagraon is yet to deposit the balance EC of
 Rs. 79 lakhs. 

After hearing Executive Officer of the Municipal Council, 
Jagron, officers of the 

Board and considering the material facts of the case, the Chalrperson 
of the Board decided as 

under:- 

1. The Municipal Council, Jagraon shall deposit the entire amount of Environmental 

Compensation as imposed by the Board from 
time to time, without any further delay. 

2. Environmental Compensation be Imposed on the Municipal Councll, Jagraon for 

continued violation. The Environmental Engineer, Regional Office-3, Ludhiana shall 

yj calculate the environmental compensation for violation of the 
period from 01.01.2025 

to 26.06.2025 and submit report. 

3. The Municipal Council, Jagraon shall Immediately start
 the remediation process of the 

waste excavated from the pond and submit progress report 
In this regard to the Board 

through the Regional Office-3, Ludhiana within 7 days
’ time. 

4. The Municipal Council shall ensure the compliance of the activities
 1 to 11 mentioned 

under Rule 22 of Solid Waste Management Rules 2016 complete in all r
espects and shall 

submit a point-wise comprehensive compllance report (with target date) of Muni
cipal 

Solid Waste Management Rules, 2016 to Regional Office-3, Ludhiana of the Board within 

one month. 

5, The Municipal Council shall apply for obtaining the authorization under the Municipal 

Solid Waste Management Rules, 2016 within 07 days. 

6. The Municipal Council shall explore the possibility of adopting Vermi-composting 

technique for wet waste and shall submit proposal In this regard within 15 days. 

7. The Municlpal Council shall devise the ways & means to minimize the generation of all 

kind of wastes through REDUCE, REUSE and RECYCLE activities. The generated waste, if 

any, shall be properly handled and managed as per the provisions of the Municipal Solid 

. Waste Rules, 2016 In an environmentally sound manner. 

Presred *'2@ 8, The Municipal Council will take regular Inspections and appropriate actions agalnst the 

::Imal::: ::I:::.::n single use plastic as well as persons/vendars who throw, burn or 
( es In open, outside premises or In drain / water bodles, 

f ngineel 
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9. The Environmental Engineer-3, Ludhiana shall visit the site to verify the contentions of 

the Executive Officer, Jagraon and submit point wise report w.r.t. order passed by the 

Hon’ble NGT within 3 days. 

You are, therefore, requested to comply with the decislons of the personal 

hearing within stipulated period and submit compllance report to the Board. 

K lns 
‘L For and on behalf of 

e P o Jons 

A copy of the above Is forwarded to the Environmental Engineer, Punja
b 

Pallution Control Board, Regional Office-3, Ludhiana 
for Information & compliance, please. 

) 

|72 
&, Forand on behalf of 

Punjab Pollution Control Board 

mentsl Foginee! 

Contral Board Assistant Env
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